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Heard the learned counsel for tha

parties.
- ‘ In thiscase, t_he applicarft- hs s
frayed for setting aside the verbal e kR
termination order dated 1.2.99 passed by the
respordent No.2. He has also claimed the relief
of reinstatement and for wages from July 1998 to
Jan.'99. . )
The learned counsel for the .
" applicant has arcued that respordents have not
made the payr’ent +t0 the applicant for the per;LOd
as mentioned above, although he was a temporary
status hclder and was verbally terminated. '
. Therefore, he deserves to e reinstated with
consequentnalteneflts and orde::o relating to

payrent of back Viage s

“of* £ he "ot her hand, the lecrred |
counsel for the resptndents has ‘submit ted. thati
+the services of the applicant was-never termin&—
ted but the applicant h:.mself: stoPped cumlnc: to

werk from 1.2.92 and con.:eouentl he is not
entitled to any consequential benefits.How ever,

this is the reply of the regpondents that they;
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are prepared to make the payment of wages to the
applicant for the 'ﬁeriOd in gquestion. and they are
also prepared to take him on duty provided he
reports. -

h‘h.h NS S !

In v1ow Of t he .above subml..,sn.ons,
contr0versy ‘I'g"limited Onlyt © the extent of the
wages re latlnq to the per 10d from 1.2.22 till hedg
taken ormduly because other two disputes a-geb almost
come tO an.end because s0f the admission cf the
respondents. Looking to the contr over sy, involved,
we pass the following order :

i)The épplicant should report é@n duty
on25th April,2000 with & written
application and the respondents shall

‘o take him on duty after receiving
the weitten report relating to jcining
the duties with a recelpt tC the

applicant .

ii} The respordents shall make payrment
of wages to the applicant for the
period from July 98 to Jan.99 for
the days he spent on duty.as per the
rules.

iii) The applicant should represent to
the higher authcrities in respect of
the perlod gstarting from 1.2.99 till
hé: c-h-a\;ld—b‘, taken on duty, in respect
Oof claim of wages or treating this
rer iod as on duty, and suCh represe fe..
tation of the applicant shall be
-disposed of by the respondents by a

reasoned speaking order within a
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Period of three monthis f rom the
date Of its receipt. -

The &riginal Application is disposed

of accordingly. However, there is no orders as
tO cost, '
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(oAl smed | . : (A K. MISRA)
e cAdmLMember . 0 T T Jud 1lMember
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under the supsarvision- of.
section officer { a\q{p
order da‘“xeg“l-;t.‘. // S(Y

" Section officer (Record)

jrm Part 11 and mdes 7 yt
: . | ’ in my presence on gé.’. v"s/é
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